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CENTRAL ADMINISTRATIVE 1RIBUNAL PRINCIPAL BENCH 

New Dal hi:- this the - - -
HJ N t BLE MR .,s.R .ADI SE 

'Cl :A :No .'22 'S'//20 00 
t2 I 

'J - day o f _!Z1' kf' 
VICE CHA I RM AN (A)• 

.2001 

All India CPWD (MRM) Karamchari Sangathan (Regd), 
through its President, Shri Satish Kumar, 
34-D, D.I.Z. Area, Sector 4, Raja Bazar, 
New Delhi-110001 

Lakhi Ram 
S/o Shri Chater Singh 
Beldar-cum-Enquiry Clerk, 
President Estate Division, 
CPWD, New Delhi. 

Manjit Kumar, 
S/o Lalita Prasad, 
Beldar-cum-Enquiry Clerk, 
President Estate Division, 
CPWD, New Delhi. 

Kapleshwer Lal Karan 
S/o Jai Dev Lal Karan, 
Beldar-cum-Enquiry Clerk, 
Pr.esident Estate Division, 
CPWD, New Delhi. 

Bahadur Singh 
S/o Shri Sher Singh, 
Beldar-cum-Enquiry Clerk, 
President Estate Division, 
CPWD, New Delhi. 

Ram Khi lari, 
S/o Shri Chandan Singh, 
Beldar-cum-Enquiry Clerk, 
President Estate Division, 
CPWD, New Delhi. 

Hirday Ram 
S/o Shri Chamaru, 
Beldar-cum-Enquiry Clerk, 
President Estate Division, 
CPWD, New Delhi. 
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8. Kunwar Pal 
S/o Sohan Lal, 
Beldar-cum-Enquiry Clerk, 
President Estate Division, 
CPWD, New Delhi. 

9. Jagdish Ram 
S/o Shri Bhartu Ram, 
Beldar-cum-Enquiry Clerk, 
President Estate Division, 
CPWD, New Delhi. 

10. Chandershekhar 
S/o Shri Girdhari Lal 
Beldar-cum-Enquiry Clerk, 
President Estate Division, 
CPWD, New Delhi. 

11. Naveen Chander 
S/o Shri Hera Balab, 
Beldar-cum-Enquiry Clerk, 
President Estate Division, 
CPWD, New Delhi. 

12. Uttam Chand 
S/o Shankar Oas 
Beldar-cum-Enquiry Clerk, 
E' Division, CPWD, South 
Block, Gate No.11, 
New Delhi • 

13. Om Prakash Pandey 
S/o Baijnath Pandey, 
Beldar-cum-Enquiry Clerk, 
R' Division, CPWD, 
Curzon Road Barracks, 
New Delhi. 

14. Shankar Sharan, 
Beldar-cum-Enquiry Clerk, 
R' Division, CPWO, 
Curzon Road Barracks, 
New Delhi. 
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15. Prabhu Dutt•;• 
S/o Shri Bhola Dutt, 
Beldar-cun-Enqui_ry Clerk, 
R Division,· CP\JD, 
Curzon Road Barracks, 
New [)el hi 

(By Advo cats: Shri Naresh Kaushik) 

Versus 

1 • The Di ra eta r Gen erai o f \Jo rk s, 
CPI.JD, Nirman Bhauan, 
New Oelhi•.i 

2.1 Deputy Secretary, 
Govt •. o f India·,· 
CP\JD, Ni :rm~n Bhawan, 
Nei.J Delhi .. ~ 

3. The Executive Engineer, 
p resid8nt Estate Division, 
CP\JD, . 
N etJ OSlhi.1 

4.1 Oep uty Di rector (EC• X), 

CP\JD, Ni :rman Bhawan, 

New Qel hi 

(By Ad vo ca te: Shri KCD Gangw ani) 

ORDER 

••••• Appli cants~l 

Applicants ~mpugn respondents• order dated 

13.-i-,.,2000 (Annexure-r1) and dated 11.10.2000 (Annexure~), 

and seek consequential benefi ts.-l 

2. Heard both sides and perused the materials on recoJt= 

3. There is merit in the contention of respondents 

that the court order/judgment modifying the arbitration 

award du alt on the payment of arrears of wag es to the 

workman who discharged the functions of noting complaints 

after fixation of their pay on notional basis and there 

is no direction contained therein requiring respondBnts 

to create post of Enquiry Clarks and/or to appoint 

such worlonen in the higher grade on regular basia~1 
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4.-i l.hder the circunstan~i' the impugned orders 

can re t J:t:J said to viola t.a any rights of applicants 

so as to t.1arrant judicial interferend3 1.l li:lwever, 
1 

having regard to the Tribunal's oi;der dated 13.·?•f.2001 

in O A No ~20 07 /200 0 Oi:n Prakash Vs;.1 CP\JO & another 1
, 

for the duration respondents ha.v.a taken a decision 

to continue to take work from applicants as Enquiry 

Clerks; respondents should pay applicants the pay 

and allowances payable to Enquiry Clerks or its 

eq ui val snit:. 

The OA is disposed of in terms of para 4 

above.1 No costs.i 

Ml~ ~ 
( OR.A.VEDAVALLI ) 

MEM~R (J) 

/ug/ 

-~au~. 
(s .R ~ADI GE: ) 

VI CE CHAIRMAN (A): 


